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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 934 OF 2024

IN THE MATTER OF:

Rajat Verma Applicant

versus

Member Secretary, UPPCB & Ors. Respondents

REPLY ON BEHALF OF RESPONDENT NO. 3 1.E CENTRAL

POLLUTION CONTROL BOARD (CPCB)

MOST RESPECTFULLY SHOWETH:

1. That the Hon’t)Ie National Green Tribunal [“NGI'”] \?ide Order dated

03.09.2024 and notice dated 24.09.2024 imF)leaded the Central Pollution Control

Board [“CPCB” / “Answering Respondent”] as Respondent No. 3. Thereby,

the submissions are made in the succeeding paragraphs.

2. That at the outset, the Answering Respondent denies all claims,

contentions, allegations and averments against it in the above Original

Application 1“OA”] which are contrary to anything stated or submitted in this

reply. Nothing in the OA shall be deemed to have been accepted or admitted by

the Answering Respondent for want of a specific denial save any averment which

has been expressly admitted hereinafter.

3. That CPCB has been constituted under Section 3 of the Water (Prevention

& Control of Pollution), Act 1974 j“Water Act”]. It performs functions under

©Y//

R.L
N.C.T. of

Regd. No. 1513

OF 1
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the Water Act, Air (Prevention & Control of Pollution), Act 1981 [“ Air Act”]

and under The Environment (Protection) Act, 1986.

4. It is further submitted that the State Pollution Control Boards / Pollution

Control Committees [“SPCBs/PCCs”I have been constituted in States / Union

Territories under the Water Act and Air Act, to perform the functions and

implement the provisions of these Acts in respect of territories under their

territorial Jurisdiction.

5. It is respectfully submitted that, inventory of Grossly Polluting Industries

(GPIs) operating in the River Ganga basin is provided by concerned SPCBs/PCC.

Inspection of these GPls are conducted on annual basis through joint teams of

CPCB authorized Third Party Technical Institutes and concerned SPCBs/PCC.

Inspection of tanneries located in the areas of Gajjupoorva, Sheetla Bazar, Moti

Nagar, Saraiyya and Wazidpur of Jajmau as well as alleged 14 tannedes were

carried out during annual inspections 2024 through technical institutes namely,

Central Leather Research Institute (CLRI), Harcourt Butler Technical University

(HBTU) and Motilal Nehru National Institute of Technology (MNNIT). The

status of these industries based on inspections is as follows:

A. Status of alleged 14 tannery units

1. That with respect to the allegation regarding operation of lndustrleS9

illegally, this answering respondent respectfully submits that all the alleged

14 industries mentioned in the application nameIY Jamaal IndustFles

,.(Jungle Tannery), Pahlwan Tannery. Gajala TannerY9 Seema TanneFY,
\

Tannery, Merit Tannery, Shalimar TannerY, Saba ExpOrt9 Upper

Tannery, Globe Tannery, Sunrise TannerY, Commetcial TannerY,

Era Tannery and Star Tannery were found to have obtained valid

consent to operate under Water (Prevention and Control of Pollution) Act,

1974 and Air (Prevention and Control of Pollution) Act, 1981 from the

r/

jupreme
Ii.d .T. of D'

X
Regd. No. 1513 Ldia

New(3 F

2
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Uttar Pradesh Pollution Control Board (“UPPCB”) as per inspections

carried out by CPCB, authorized Third Party technical institutes during

April -June, 2024.

That the applicant has alleged in the letter petition about the operation of

tanneries for the entire 30-day period in a month rather than complying

with the government orders. In this regard, this answering respondent

submits that all the alleged 14 tanneries were found operating

phased manner as per the UPPCB roster during the inspections carried

by CPCB authorized third party technical institutes during the period

April - June, 2024.

11.

©iY6
'espectfully

A.i,.T. of Del

Regd. No. 1513

a

Table 1: Details of industrial inspections

IInitial
IOperationa I IRoster

Compliance
I1 1 - IVerification

Status By
IStatus I - jby TPI

SPCBs

IName & AddressIDate of
S.No.

of Unit Inspection

IGLOBE TANNERI

Is , 52A , 150 FT. RIC)7-06-2024 joperational

IOAD , JAJMAU

joperations

jaltowed

}etween

I1-15

1 Complying

IJAMAL IND , 7/2 ,1
IGAJJupuRWA , Jl23-05-2024 joperational jcomplying

fAJMAU

e

lllowed

}etween

16-31

1 mA

R PROD. , 91 A ,los_04_ 7024 INon-operadITemporary
IWAJIDPUR , JAJI jonal IClosed

MAU

lperations

,lowed
13

}etween

I1-15

3
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N=C.T_

W. Ah. ,3 / t

i6

fNEW ERA TANNI

IING CENTRE 1051
116-04-2024

100 GAJJU PUR

IWA JAJMAU

mG mT
IRY (RAZZAK Tl

fNNERY) 189/172 ,123-04-2024

IDARGHA SARIFI

ROAD , JAJMAU

ms no
ll04/90A(28C) , SA

15-04-2024
N JAY NAGAR , J

IAJMAU

S

IG IND. PVT. LTDI

14
}Operational

15 Op,,r„tio„,I Ico,„plying

16 lop,r*ti.„,1 Ic,mpIyi„g

Non-operati ITemporary

Dna! IClosed
, l04/90 A(16) ,l09-04-202417

IWAJIDPUR , JAJI

IMAU

MALIMAR LE,

ITHER INDUSTRII
08-05-2024

IES 74 A 150 JAJM

IAU

Op„*t i.„,I jcomplying18

STAR TANNERYI

1, 19 , RAMRAI s426-04-2024 joperationai jcomplying

IRAI , JAJMAU

19

P
mETo

06-05-2024 joperaliona!
IRY : 72 A150 FF.I i ' jing jallowed

IOperations

jattowed

between

116-31

joperations

jattowed

lbetween

116-31

jattowed

letween

I1-15

joperations

jallowed

lbetween

1-15

)

jatlowed

lbetween

1-15

e

lllowed

lbetween

116-31

4
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ROAD , JAJMAU ,I

KANPUR

ms wE
ING IND. , 104/901

08-04-2024 joperational IComplying
E,A-7 , 150 Fr. ROI I -

IAD , JAJMAU

letween

11-15

)

jattowed

letween

I1-15

t

jallowed

)etween

116-31

e

jattowed

letween

116-31

a

jallowed

letween

116-31

11

12

IUPPER INDIA PVI

IT.LTD. , 38/32 , J427-04-2024 joperational jcomplying

IJMAU

mp mA
INNERY(UNIT-2),

~ ' ’ 124-05-2024 IOperational IComplying
IGAJJUPURWA, I I -

IJAJMAU

C

ITANNERS, 94/80,

DARGH SARIF

ROAD , JAJMAU

13

14 25-06-2024
ic

INon-operati ITemporary

nal ICtosed

111 . During annual inspections 2024, out of the 14 alleged tanneries, 11

tanneries were found operational and 03 tanneries were reported as

temporary closed. From 11 operational tanneries, 10 tanneries were found

complying and 01 was non-complying. The inspection reports of the

industries were forwarded to UPPCB for taking necessary actions. UPPCB

has issued directions to remain closed to three temporary closed units and

action taken report with respect to non-complying unit is not yet shared

with CPCB

mY
R.L. C
N.C.T. of Del

Regd. No. 1513 / t

5
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B. Status regarding the allegation of illegal operations of tanneries in

five areas

1. The applicant has alleged that the tanneries in Gajjupoorva, Sheetla Bazar,

Moti Nagar, Saraiyya, Wazidpur of Jajmau are openly discharging polluted

water in the drains. As per the latest inventory provided by the UPPCB,

total 127 no. of tanneries are located in above mentioned areas in Kanpur

district. Inspection of these 127 industries was carried out by CPCB

authorized third party technical institute in April – June, 2024 and out of

these inspected 127 tanneries, 86 were found operational and 41 tanneries

were non-operational. Out of these 86 operational tanneries, 69 tanneries

were found complying, 16 tanneries were found non-complying and 01

tannery was found temporary closed. T.JPPCB issued show cause notice u/s

33 A of Water (Prevention and Control of Pollution), Act 1974 to 09 non-

complying tanneries and letter to 01 iemporary closed tannery unit. The

action taken report of the remaining 07 non-complying units is awaited

from UPPCB. The area wise operational and compliance status of these

127 tanneries located in Gajjupoorva, Sheetla Bazar, Moti Nagar, and

Wazidpur of Jajmau is tabulated in Table 2 below:

6
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Table 2: Area-wise (location) segregation of tanneries

IOperational/complianceIWazidpur IGajjupurva ISheetala IMoti

jstatus I I IBazar jnagar

0 =

e a a Fl 72

o 17

133

10

no

Pl

126

l04

[0

m
1lo

lo

[0

l02

C

N

'emporary closed

6. Status of drains

1. That CPCB officials from Regional Directorate (RD), Lucknow have been

carrying out monitoring of the drains located in alleged areas of Kanpur on

regular basis. As per the monitoring data of year 2024, the alleged 3 drains

namely Sheetala Bazar, Budhiya ghat and Wazidpur were found tapped.

The wastewater (mixed i.e. industrial and sewage) flowing in the Sheetala

Bazar and Wazidpur drains is treated in Sewage Treatment Plant (STP)

Jajmau and wagtewater flowing in Budhiya ghat drain is treated in

Common Effluent Treatment Plant (CETP) Jajmau. Status of tapping,

overflow and quality of these drains is tabulated at Table 3 below:

N.C.I ofDelh+
Regd. No. 1513

7
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Table 3: Details of drain monitoring horn the duration of January 2024 to

July 2024

S.no. }ate

jmonitoring

ofMa aWa i- v
juntapped jseepage

©tae
Irain lot

Idrain

1. lanuary ’24

1(29.01.2024)

'ebruary ’24

1(19.02.2024)

ma

Ml
lbazar

-apped in
ldrain, TT FG
IKanpur

Fm mB 'applng

jprovision1(04.03.2024) luring
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I
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IBOD-

72

Img/l,
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11091

Imgl,

lue to zi

:ag path

md meagre

lflow

;„T-
hUey

I. C)[ 8
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16.892

Img/l

[r

If,„„d t,pp,d

IMay ’24

1 .(15.05.2024)

12.(27.05.2024)

ml

1(24.06.2024)

nJ
1 .(15.07.2024)

12.(29.07.2024)

1, Tapped INo

}2. Tapped

nTea r

lfound tapped.

V

jwas flowin

jover the drain

Hl PD
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so tappin.
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lcoutd not be
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e

1(09.09.2024)

Ma
I(Backflow

Iof Rivet
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a

IHowing ove.

Ithe drain so

lthat tappinj
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:ould not be

'erified.
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1(29.01 .2024)

e

1(19.02.2024)

ma
1(04.03.2024)

IBudhiya

IGhat

Idrain,

IKanpur

ma

na

no

Fo

Fo

apped and

Idry

ma

nY
N.C.T. of

Regd. No. 1513
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9
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IApril ’24

1 .(08.04.2024)

12.(22.04.2024)

ma
1 .(15.0.5.2024)

12.(27.05.2024)

II&2 jNo

ITapped i
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'aste wate

lobserved
i

in
ITapped

r

If,„„d t,pp,d.
IHowever

!Seepage

minor

jseepage
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12. Drain was

jtapped

une’24

1(24.06.2024)

rTHO IBOD-
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Img/l,

IcoD-
2888

mg/l

nt
1 .(15.07.2024)

IIn
12. Tapped

ERafT mv
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IHowing ove

Ithe drain so

Ihat tappinj
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’erified.

12. Overflow
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1863

Img/l,
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2.(29.07.2024)

:(ffgjl:$:+j
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Inot be

Imeasured duel

Ito adverse

jsite condition

ISeptember’24

1(09.09.2024)
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I(Backnow

lof Rivet
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IR. Ganga was

lowing ove

[he drain so
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e

1(19.02.2024)
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a

Idrain,

IKanpur mTe=d

We=d

1(04.03.2024)
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1 .(08.04.2024)

12.(22.04.2024)

ma
1 .(15.05.2024)

12.(27.05.2024)

npd
12. Tapped

o

Inot be
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1.m:
12. Tapped

une’24 a

#
FVFIi?
$h:if}};i

1(24.06.2024)
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uly ’24

(15.07.2024)

2.(29.07.2024)

(09.09.2024)

jl. Tapped

Tapped

'appeci

7. During 2024 till September, 11 rounds of monitoring were completed by

CPCB Regional Directorate, Lucknow. Though. as evident from above Table no.

3, all three drains namely Sheetala Bazar, Budhiya ghat and Wazidpur were

tapped. However, on two occasions (04.03,2024 and 22.04.2024) Sheetala bazar

drain was found untapped and overflow was observed. Therefore, the samples of

the drain were collected which showed BOD and COD in the range of 412 mg/l

to 572mg/l and 906 mg/l to 1091 mg/l, respectively and the analysis results

indicate that the drain carries industria! efilucnt along with sewage from the

Jajmau industrial area.

Similarly, Budhiya ghat drain was found tapped however on two occasions

(24.06.2024 and 29.07.2024) overflow was observed. Samples of the drain were

collected which showed BOD and COD in the range of 863 mg/l to 920 mg/l and

1927 mg/l to 2888 mg/l, respectively and the analysis results indicate that the

drain carries industrial effluent along with sewage from the Jajmau industtlal

area

The Wazidpur drain was found tapped during all the monitoring carried out bY

the C’pC'B RD Lucknow officials.

Action taken by CPCB regarding industrial pollution in drains of Kanpur:

i. That CPCB issued letter dated 17.09.2024 to UPPCB regardlng

FN
R.L. Chaudh
N.C.T. of

Re9d. No. 1513

FfF

pollution in drains discharging ink-I rivers Ganga & Pandu in Kanpur'

Unnao region. In the said letter, it was mentioned that the UPPCB shall

12
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carry out pollution source mapping in order to identify the sources of

pollution in the identified drains and direct the concerned authorities to

ensure the repairing of broken/damaged/temporary tapping provisions

of the drains as well as take immediate action to prevent pollution in

river Ganga in the stretch from Bithoor to Fatehpur. Copy of the letter

dated 17.09.2024 from CPCB to UPPCB is annexed herewith as

Annexure-I.

11. That CPCB had earlier issued direction dated 22.02.2022 to Uttar

Pradesh JaI Nigam (Rural and Urban) under Section 5 of the

Environment Protection Act 1986 for adequate tapping of drains,

functioning of STPs and pumping stations with a copy to UPPCB

wherein, it was mentioned to carry out the mapping of the origin,

confluence, catchment area, flow and water quality of

tributaries/rivulets and drains. Vide the said direction, UPPCB was also

directed to identify the potential source of pollution, to prepare an action

plan for the management of wastewater discharged from drains, rivulets

etc. Copy of- the direction dated 22.02.2022 issued by CPCB to the

UPPCB is annexed herewith as Annexure-II.

lli. That CPCB also issued DO letter dated 22.08.2022 to the District

Magistrate, Kanpur to deliberate upon the issues related with sewage

management and industrial pollution with the concerned state agencies.

Copy of the DO letter dated 22.08.2022 is annexed herewith as

Annexure-III.

IV. That CPCB issued directions dated 02.07.2024 to UPPCB under

Section 18 (1) (b) of the Water (Prevention and Control of Pollution)

Act, 1974 regarding discharge of industrial effluent in drains of Kanpur

\wherein it was mentioned to effectively control all polluting sources, to

Fensure immediate repair of broken/damaged/temporary tapping
N.(,.T. of D

Regd. No. 1513J

-(TF
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provisions at drains and sewage pumping stations, set up surveillance

squad and to take coercive action, as deemed fit, including levying of

environmental compensation against the industries discharging

untreated effluent. Copy of direction dated 02.07.2024 from CPCB to

UPPCB is annexed herewith as Annexure'-IV.

8. That the Answering Respondent craves the leave of this Hon’ble Tribunal

to file additional reply, in future, if required.

9. That, in the light of the above submissions, it is respectfully submitted that

the Answering Respondent shall abide by any order(s) and / or direction(s) passed

by the Hon’ble Tribunal in the instant case.

A;F b„-b“',””
(A.K. Vidyarthi)

Scientist 'F’

Central Pollution Control Board

To\D tEL

14
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BEFORE THE HON9BIIE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH. NEW DELHI

ORIGINAL APPLICATION NO. 934 OF 2024

IN THE MATTER OF:

Rajat Verma Applicant

versus

Member Secretary, UPPCB & Ors. Respondents

AFFIDAVIT

I, A.K. Vidyarthi, working as Scientist 'F’ in Central Pollution Control Board,

having office at Parivesh Bhawan, East Arjun Nagar, Delhi- 110032, do hereby

solemnly affirm and declare as under:

1. That I, the deponent herein is authorized representative to represent the

Respondent CPCB in the present case, and as such, 1 am well conversant

with the facts and circumstances of the present case on the basis of the

information derived from the official records, and hence, I am competent
and authorized to verify. sign and swear this affidavit on behalf of the

Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present
affidavit.

3. That the accompanying reply has been drafted and filed under my

instructions and authority the contents thereof are true and correct on the

basis of the record maintained during ordinary course of business of CPCB
and available records and dccuments and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

&IF K„-":'7""-
DEPONENT

TI. d. faEngt / A. K. Vidyarthl
' adlfqo 'vr#/ Scientist 'F'

Mb WBWI fM- 4uT ziT - t
Central pollution Cct: 'I ' ' 'I Bc’
quid<ul.qqqqaaqljqRqbqi' - “'N t'

M/o Env. Forest & CIImate Chan - 3vt o'

URaII ya, III :X=# yn, t ' '1–11
Parivesh Bh,man. East AdurI Nai,q' E" '1-
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VERIFICATiON

26 NOV 2024
Verified at New Delhi on day of 2024 that the contents

of the above reply are correct and true on the basis of the records of the case as

mentioned in the day-to-day affairs of the CPCB. Nothing has been concealed

therefrom or mis-stated

4,Ubu„~,,”*#'-
DEPONENT

T d. tdaTgt / A. K 'rthi
'- adtPqi6•XiV/ s' ' F' _

a)aLt ycbqul fh;T ' flU
Central pollution C -' 'drd

qqjdlul.qqqdaaqT! q&M aim
wo Env. Forest & Climate Ch, al Indla

P ::E:= =T= al:f! !!R =11:: + H I I I pH:To23 2

STED

NO' P
GOVT. OF INDIA

2 b NOV 2024
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1

Item No. 01 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 934/2024

Rajat Verma Applicant

Versus

Member Secretary, Uttar Pradesh
Pollution Control Board & Ors. Respondent(s)

Date of hearing: 03.09.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This original application has been registered on the basis of a letter

petition sent by one Rajat Verma, a resident of Kanpur raising the

grievance against the illegally operating tanneries in Kanpur Nagar. The

letter petition states that as per the government orders tanneries can

operate only for 15 days in a phased manner whereas they are operating

for the entire 30-day period in a month. The allegation has also been

made in respect of a broken pipeline going to the STP resulting in the

discharge of polluted water in River Ganga. The letter petition alleges that

the tanneries in Gajjupoorva, Sheetla Bazar, Moti Nagar, Saraiyya,

Wazidpur of Jajmau are openly discharging the polluted water in the

drains. The letter petition discloses the name of illegally operating

tanneries as Jamaal Industries (Jungle Tannery), Pahlwan Tannery,

Gajala Tannery, Seema Tannery, Supreme Tannery, Merit Tannery,

Shalimar Tannery, Saba Export, Upper India Tannery, Globe Tannery,

Sunrise Tannery, Commercial Tannery, New Era Tannery and Star

Tannery. It also alleges that a prior intimation of inspection by the higher

authorities is given to these tanneries, as a result, the tannery owners

become vigilant and their violation does not come to light.

Annexure-V
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2

2. The OA raises substantial issue relating to the compliance of

environmental norms.

3. Hence, we implead the following as respondents in this OA:-

(i) Uttar Pradesh Pollution Control Board, through its Member

Secretary, Building No. TC-12V, Vibhuti Khand, Gomti

Nagar, Lucknow – 226 010

(ii) Ministry of Environment, Forest and Climate Change,

Through its Regional Office, Integrated Regional Office,

Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow –

226020

(iii) Central Pollution Control Board (CPCB), through its Member

Secretary, Parivesh Bhawan, East Arjun Nagar, Delhi-110032

(iv) District Magistrate, Kanpur Nagar, DM Office, Collectorate,

Civil Lines

(v) National Mission for Clean Ganga, through its Deputy

Director General, 1st Floor, Major Dhyan Chand National

Stadium, India Gate, New Delhi – 110 002

4. Issue notice to the above respondents for filing their response/reply

by way of affidavit before the Tribunal at least one week before the next

date of hearing through e-filing. If any respondent directly files the reply

without routing it through his advocate then the said respondent will

remain virtually present to assist the Tribunal.

5. List on 27.11.2024

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
September 03, 2024
Original Application No. 934/2024
AS..
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